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LEGISLATIVE ASSEMBLY. 

WE, the undersigned, Members of the Seleot 
Committee to whioh the Bill to provide for the 
appointment of a Manager on behalf'of the Seore-
tary of State of the properties of the Nawab 
Bahadur of Murshidabad and to define the powers 
and duties of the Manager was referred, have con-
sidered the Bill and have now the honour to submit 
this our Report, with the Bill as amended by us 
annexed thereto. 

2. Clause 4.-A considerable sum of money has 
been dep08ited in Court 0.8 compensation for the 
acquisition of oertain lands belonging to the estate. 
Seotion 32 of the Land Aoquisition Aot, 1894, 
forbids the payment of 8uch 8Ums to anyone who. 
like the Nawab Bahadur, is only the holder of a 
life interest in the land acquirt'.d; and requires the 
Court either to purchase other land in place of the 
land acquired, or to invest the money in approved 
securities and direct the payment of the interest 
to the life interest holder for the time being. The 
MU1'8hidabad Aot, 1891, which entitles the Secre-
tary of State to enter upon the estate, makes no 
olear provi.'1ion whereunder the Secretary of State 
or the Manager may assume p088ession and 
management of this sum of money. We have 

aooordingJy added a U fqurlhlr( II in this oJaue 
whioh will entitle the Manager to .. wne oontzol. 

~~ 14.-We ha~e added ~ sub-olauae giving 
pnonty (after the claIms mentioned in o18U8e 7) 
to-

(a) arrears of wages due to servants of the 
Nawab Bahadur, and 

(6) 8mall debts not exoeedin,g RI. 500, which 
are mostly due to tradesmen and shop-
keepers. 

We have also provided for an annual ratable 
distribution of residues, so that none of the re.-
maining ore.ditors will be prejudiced by beiDg 
postponed to any others. 

Olatue~ 11, 12, 14, 19 and 22.-We have made 
small drafting chan~eM and correotions in these 
clall868. 

,3. The Bill was published in the Gazette of 
India, dated the 1st October, 1932. 

4. We think that tohe Bill has not been 80 al-
tered &8 to lequire re-publication, and we recom-
mend that it be passed as now amended.. 

B. B. GHOSE. 

B. J. GLANCY. 
SATISH OR. SEN. 

*S. C. MITRA. 
L. GRAHAM_ . 

·!lOHl>. AZHAR ALI. 
*GAYA PRABAD SINGH. 
*R. S. SARMA. 
BHER lIORD. KHAN. 

*A. SUHRAWARDY. 

*K. C. NEOGY. 
*G. MORGAN. 

• SabJeot to • mID •• 

MINUTES. 

A. number of creditors of the Nawab Bahadur have obtained deorees in the hlghe8t judioial oourt& 
We feel sure that these decrees will not be lightly re-opened by the Manager under the powers which this 
Bill oonfers on him, but will be aooepted as prtma!fJC'it proof of the respective debts. 

K. C. NEOGY. 
R. S. SARMA. 

S. C. MITRA. 
GAYA PRASAD SINGH. 
G. MORGAN. 
A. BUJIRAWARDY. 

I agree with the former portion, i. e., from " A large namber of creditors "to II confers on him II, ill _ ' 
the minute of Meama. Neogy. Sarma and others. 

MOHn. AZllAR ALI. 

• 
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BILL 
TO 

pf'Of1itk Jor the appointf1llJf1t oj a Manager on bdMI1f 
of the Secretary of StaI.e oj the propertW of the 
Nawab BakadUT of Mur8kidabad and to d,gjW 
the puwetrB and duties of the MaMfle1'. 
WHEREAS the Mursbidabad Act, 1891, confirm- XVoIl_ 

ing a.nd giving effect to an Indenture between the 
Secretary of State and the Nawab Bahadur of 
Murshidabad Amir-ul-Omrah, provides that in 
case the Mid Nawab Bahadllr or auy of his lineal 
heirs male successors to the titles shall contra-
vene anv of the terms of t.he said Indenture or 
shall dIsable himSE'lf from dulytnaintaining 
the dignity of his position and station it shall be 
lawful for the Secretary of State for the time 
being to cnter into and upon the immoveable 
properties mentioned in thll Indenture and to 
exercise certain powers therein speci lied in the 
manner therein set forth; 

Am> WHERRAS it iN expedient to make further 
provision for the due exercise of these powerl! by 
the Secretary of State by the appointment of. 
Manager who shall on behalf of the Secretary of 
State exercise the powers aforesaid, and by de-
fining the duties and powers of such Managor, 
and the manner in which the rents, issues a.nd 
profits of the immoveable properties of the estate 
and the monthly sum of Rs. 19,166-10-8 payable 
from tho Government Treasury at Berham~ 
in the district of Murshidabad in Bengal shall be 
applied; 

A.~D WHEREAS it is furt·her expedient to atford 
to the Nawab Bahadur protection against the 
disabilities to which he is exposed by reason of his 
embarrassed circumstances and to preyent further 
increase in his debts and to provide means for 
such repayments to his creditors as are compatible 
with the payment to the Nawa.b Bahadur of a 
sum sufficient fo,r the maintenance of his position 
and dignity; 

It is hereby enacted as follows :-

1. (1) This Act may be called t,he Murshidabad 
Estate Administration 

I'lhort title and extent. Act, 1933. 
(2) It extends to the whole of Bntish India, 

incluive of British Baluchistan a.nd the Sonthal 
Parganas. 

I. In this Act, unless there is a.nything repag-
DeJlnitiODS. nant in the subject or 

context,-
(1) .. immoveable properties of the estate " 

JDeaDl!l the properties contained in the 
Schedules of immoveable property an-
nexed to the Indenture included in aDd 
con~ by the ~~hidabad Act, 
1891, Wlth any additional immoveable xv of 1_ .. 
property added thereto under sub-
INICtion (1) of BeCtion 3 of thaS Aot aDd 

BJIILAD ' 
f 
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includes all immoveable propert/acquired 

· Itl lIN. 
under the provisions of section 32 of the 
Land Acquisition Act, 1894 ; 

I "lIN. 

(2) " issues and profits of the immoveable 
properties of the estate ,. mcludes &ll 
money awarded under the Land Acquisi-
tion Act, 1894, as cQJJlpensation for the 
acquisition of any of the immoveable 
properties of the estate together with 
interest thereon ; 

(3) cc Manager " meaDS the officer appointed 
under section 3 ; 

(4) cc Nawab Bahadur ,. means the Nawab 
Bahadur of Murshidabad for the time 
being ; 

(6) "Local Government" means the Govern-
ment of Bengal ; 

(6) cc Hoard of Revenue" means the Board of 
Revenue, Bengal ; 

(7) cc prescribed " meant'l provided for by thie 
Act or by rules made under section 28. 

8. The Local Government may, at any time 
after the Secretary of 

Appointment of Mana· State has entered upon 
pr. the immoveable proper_ 
ties of the estate in accordance with the provisions 
of the Murshidabad Act, 1891, by an-order pub-
tished in the CeJcutta Gazette appoint an officer 
for the management on behalf of the Secretary of 
State of the whole or any portion of these proper-
ties and of the rents, issues and profits thereof 
and for the reception and application of the month-
ly sum of Rs. 19,166-10 -8 payable from the Gov-
ernment Tre!l.sury at Berha.mpore in the district 
of Murshidabad in Bengal : 

Provided that t.he management shall cease from 
nch date as may be notified by the Locsl Govern-
ment in the Calcutta Gal.ette as the date of with-
drawal by the Secretary of Fitate from entry upon 
the immoveable properties of the estate : 

Provided also that in the event of the death of a 
Nawab Bahadur the management shall not conti-
nue for more than sixty days after the date of his 
death. 

4. On the publication of an order for the appoint-
ment of a Alanager under 

Effect of onler under section 3, the following 
aection 3. consequences Iiliall en-

sue :--

firat, all proceedings which may then be pend-
ing in any Civil Court in respect of any. 
debts or liabilities to which the N"awab 
Bahadur may be subject shall be barred, 
and all prOCf'..886s, executions and attach-
ments for or in respect of such debts and 
liabilities shall become null and void ; 

.ecundly, so long as such manag.ement ·cont.i-
nues, no suit or proceedmg shall lie 
against the Nawab Bahadur, or the Secre-
tary of State, or the Manager, in respect 
of any. debt or liability to which the 
Nawab Bahadur is subject, nor shall th~ 
Nawab Babadur be liable to arreif f6r or 
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~ in respect of the debt. and liabilltlCl to 
which he was at the time of such publio&-
tion subject or in execution of any decree 
obtained before such publication nor abaU 
his moveable property be liable to attach-
ment or sale, under process of any Court 
for or in reapect of such debts and liabili-
ties; • 

UMdly, so long as such management conti-
nuea-

(a) the Nawab Bahad'.ll' aha1l be incompe-
tent to mortgage, charge, lease, settle 
or alienate the immoveable propem. 
of the estate, or to grant valid receipt. 
for the rents and profits arising or 
accruing therefrom ; 

(b) such property shall be exempt from 
attachment or sale under prooou of 
any Court ; and 

(c) the Nawab Bahadur shall be incapable 
of entering into any contract which 
may involve him in pecuniary liabi-
lity; and 

fourlkly, any a1lWUnt awarded, beJor~ the 8fltry 
oj the Secretary of Sf4te ttpon the immove-
able propertia uJ tllA! Estate, under the 
Land Acqui.9ition. Act, 1894, by way of 
oompensation Jor immooeable properties 
of the Rstaf.c acquired under tkat Act, if 
tke amount luJS been invested in sec'Uf'itit'" 
under section 32 of tlt~,/.t Act or ill de'fKj,~ited 
in cnwrt pending suc}t intJestment in 1.1nd 
or secu.rities, "'sltall, together '!lith aU in-
terest a.r&d otlu>.1 prCH'R.eds therf!of not 
already pa:id to any perso/!. ullder the 
protn.~ions t!f arty law, be df~li"ef'able to the 
ManagCT 011 behalf of the SeCrfw,ry of State 
to be dispONed of in such 1tlumner as the 
Secretary of SUtte 1M.y think fit. 

I. So long as the apJ>Qintment of the Manager 
BuitI and appealll during continues-

lllallr.pment. 
(1) in every suit or appeal to whicll the 

Secretary of State in possession is a 
party the Manager shall be named as his 
representative for the purPOtlO of such 
suit or appeal ; 

(2) in every pending suit or appeal ooncerning 
the properties under management the 
Secretary of State in poss('ssion shall 
be a party in pla.ce of the Nll.wab Bah&-
dur and the Manager shall be named &8 
the reprp.sentative of the Seoretary of 
State in possession for tlllJ purpose of the 
suit or appeal; and no applica.tion in any 
such suit or appeal shall be made to the 
Court on behalf of the Secretary of State 
in possession except by the Ma.nager ; 

(3) the Court upon a.pplication by the Maua-
ger or by any party to the suit may order 
that the plaint or memorandum of appeal 
be amended 80 &8 to conform with the 
requirements of clause (1) or that the 
Manager be named .. the representative 
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of the [3ecretary of State in possession 
88 required by dauae (2) of this section. 

S. (1) The Manager shall reoeive and recover 
all rents, issues and profit. 

JlaDapr to reoe"'" rentI, d' t f th . i .... aDd profite. ue m respec Q e lDl-
moveable properties of 

the estate, and ahaIl upon .. eceiving such rents, 
ileuea and profits give receipts- t.herefor. 

(2) The Manager shall receive the monthly sum 
of Rs. 19,166-10-8 payable from the Government 
Tnuury at Berhampore in the district of MU1'8hid-
abad in Bengal and shall give receipts therefor. 

7. (1) From the sums received under sub-
Application by Manager s~ctions (1) and (2) of eec-

of 8UDlII received. tlon 6, the Manager shall 
pay-

jWst, to the Nawab Bahadur such monthly 
Rum, not being in any case less than 
Re. 9,583-5-4, as the Local GoYernment 
may fix in this behalf ; 

8t!OO'ndly, the Government revenue, cessea, 
rates and taxes and all debts and liabili-
ties for the time being due or incurred to 
Government or to any local authority ; 

thirdly, in the case of property held by the 
Nawab Bahadur 88 tenant, the rent and 
cess due to the superior landlord in respect 
of the said property ; 

fourthly, the cost of such repairs and improve-
ments of the immoveable properties of the 
estate 88 appear necessary to the Manager 
~d are approvedJ>y the Board of Reve-
nue, 

and shall apply the residue to the discharge of the 
COlts of the C1&llagement, t·o the payment of ex-
penditure incurred in litigation and to the settle-
ment in accordance with the scheme approved 
by the Board of Uevenue under section 14 of such 
debts and liabilitie.s of the Nawab Bahadur &8 
may be established under the provisions of this 
Act. 

(2) Notwithstanding anything contained in sub-
aection (1), it shall be lawful for the Ma.nager to pay 
out of the sums received under sub-sectiolll! (1) and 
(2) of Rect.ion 6 any sum required to meet such 
expenditure on any other object or for any other 
purpOflf; &8 the Secretary of State may from time 
to time sanction. 

8. As soon 88 may be after the publication of the 

Not-ice to claim&nta. 
order for the appointment 
of a Manager under sec-

tion 3 t.he Manager shall publish in the prescribed 
m.&mler a notice in English and Bengali calling 
upon all persons having claims a.gainst the Nawab 
Bahadur to notify such claims in writing to the 
Manager within six months from the date of the 
notice. 

9. Every such claimant she.ll, along with his 
claim, present to. the 

Preientlltion of uJaima. Manager full particulars 
thereof, together with all 

documents on which be relies in support thereof. 
and the Manager may. refuse to :receive in evidence 
on the claimant'. behalf at the investigation of the 
claim any document not 80 presen~d. ~ ! 



10. Every debt or liability, except debts due or 
. liabilities incurred to Gov-

Debt not dulv notified ernment or to any local 
,to be barr6d. • authority and rent due 

to a superior landlord 
from the Nawab Bahadur as tenant of a.ny pro-
perty, which is not duly notified to the Manager 
within the time and in the manner mentioned in 
sectiollll 8 and 9 shall be barred : 

Provided that if the Manager is satisfied that the 
claimant was for reasonable oause unable to comply 
with the provisions of sections Band 9, the Manager 
may admit his claim within the further period of 
six months from the expiration of the period of 
six months sl>ecified in section 8. 

11. The Manager shall ill the prescribed manner 
determine the amount of 

Doterlnination of debt&. th"l prinoipal of all debta 
and liabilities not barred 

under section 10 justly due to the soveral creditors 
of the Nawah Bahanur and to persons holding 
mortgages. charge!! or liens on the property of the 
Nawab Bahadur. and shall determine in like man-
ner the interest" if anv, duo at the date of such 
determination in reHpe~t of such debts I1nd liabili-
ties and may reduce the rates of int.erest charged all 
appeal's t.o him just ltnu proper. 

12. The Manager may inquire iuto the suffioiency 
Power too in(IUire into of the consideration for 

ooneidtlration for 16&868, which any le(~8e, settle-
ek. meut, grant, mortgage, 
charge or lien was /il:iven and whether it was ~iven 
in contravention of the conditions of the Murshid-
abad Act, I8HI, and if H8.tisfied that the eonsidera- XV of 1"1. 
tion was insutncient or that such leas6, settlement, 
grant, mortgage, charge or lien was given in COll-

travent.ion of the said Act may, by order in writing, 
set aside or modiflJ IIllch lease, settlement, grant, 
mortgage, charge or lien ; and any such order, 
subjeet t.o the appeal provided ill sootion IS, shall 
ha.ve tlw force of a decree of a eompetent Civil 
Court and bl) enforceahle as such. 

1a. (1) An appeal shall lie to the HQo.rd of Re-
AIIP"1Il1" to !:loard of venue ILgainst any ()f(ier 

!Wvenue. by the Manager-;-
(a) refu~inp: t.o receive 1\ do£:utnent lmder sec· 

tion 9 ; or 
(b) refusing to lI.droit a. cJnirn under the pro-

viso to section 10 ; or 
(C) determining the amount of a debt or 

liability or of interest thereon, or reduc-
ing the rate of inttlrest, under section 
11 ; or 

(d) setting aside or modifying a lease, settle-
ment, grant, mortgage, charge or lien 
under sooti9n 12. 

(2) If no sueh appeal is preferred within six 
wooks from th~ date of the order, the decision of 
t.he Manager shall, subject to the provisions of 
Aection 22, be final. 

14. (1) When the amount due in respect of the 
Scheme for IIIlttJllment debta and liabilities men-

of de bUI. tioned in section 11 has 
been finally determined, the Manager shall vre-
pare aud submit to the Board of Revenue .. sehe-
n llie of such debta and liabilities. and a BOheme for 
Tl226[JAD 

• 



the settlement thereof in whole or in part out of' 
the residue referred to in section 7 annually avail-
able during the lifetime of the Nawab Bahadur ; 
and the Board of Revenue may apprOtJe the soheme' 
wr.'tkout modifoxJt'fm Of' subjlld t;) 8'Itcit modification 
as 1:t dtJem8 .iml. 

(2) The 8cM:me shaU Ilf'o!'ide for payment 'i~ 
full, tJ.s 800ft as may bt~, of- .' 

(a) first, arrcars of wages due to senxsnts of tAe 
N attvW Balladur, determi,.,.d in acoord-
a'I1OO fMth the foregoing priWi~cms. and 

(b) He~ly, claims of each Cf'ediJ.or w_ 
('laims in the aggregate do 1Iot ~ed jive 
hundred rupeu, as 80 determi1l6d,' 

aM the 8cheme shall further promiJe {hat any balance 
l4t after meeting the abotIe claim.s and each anntuJl 
residue thereafter shaH be di.stributed ratably among 
eM other credUMS of the N a1tJQ,b Bahadur in pay-
ment of their ('laWns, aI 80 determined. 

11. The Manager may from time to time call for 
further and more de-

Power to call for furt.ber tailed particulars of any 
partfculan. claim preferred before' 
him under this Act and may at his discretion 
refuse to proceed with the investigation of the 
claim until such partioulars are supplied. 

18. The Manager may for the purpose of any 
, investigation under this 

Power to IUDUDon Wit· Act summon and enforce 
D4IIII88. the attendanoe of wit-
netl8es and compel them to give evidence, and 
compel the production of documents, by the same 
means and as far &8 possible in the same manner 
as is provided in the case of a Civil Court by the 

• GIl.. Code of Civil PNoeciure, ) 908. 
1'7. Every investigation conducted by the 

. Manager with referenoe 
ln~tiOD to be ~8Dm. to any claim preferred eel .. judiwaJ prooeeriing. • 

before him lwder this 
Act, or to any matter connected with such claim, 

. shall be dee~ed to be Ii judicial proceeding within 
ny of 18410. the meaning of the Indian Penal Code; and every 

statement made by any person examined by or 
before the Manager with reference to any such 
investigation, whether upon oath or otherwise, 
shall be deemed to be evidence within the meaning 
of the said Code. 

18. (1) The Collector of Murshidabad may 
on the appliCII.tion of the 

. Power to order produo. Manager order all persons 
t.ion of accountli, papen, b . h 
etc., and ""idtlnce of title, W 0 are or were In t e 

. employ of the estate of the 
Nawab Bahadur to attend before him ; and may 
order any person to deliver up any accounts, 
papers or moveable property belonging to the 
eetate or any accounts or papers relating to the im-
moveahle property of the estate or to any other 
property of the estate which the, Manager baa 
reason to believe are in such person's p0886ssion 
or control; and may order all holders of tenures 
or under-tenures on IIony such property to produce 
their titlee to such tenures or under-tenures. 

(2) }JJy person wh<J refll8e8 to comply with an 
order under Bub-section (1). may be puniahed by,: 

. " 
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the Collector ot M11t8hidabad with fine not ex-
oeedjng five hundred rupeea: 

Provided that l~n appea.l shall lie to the Board 
of Revenue against any order of fine paased by 
the Collector under Bub-section (2). 

19. (1) The Manager shall have, for the purp088 
f f of realising and recover-

POWtl1'll 0 Mall&!(er or • th t' nd 
realiMtion of rent.B. etc. In~ e rell II, lASHeR a 

profits of the immov('nbl!l 
properties of the estate, the same powers a~ the 
Nawa~, BlIohadur would have had for su(;11 purpose 
had the Secretary of State not en$ercd into the 
said properties, ~nd all arrears of rent and all 
demands recoverable as rent, and all interest due 
on such &rre8.l'8 or demands shall together ~th aU 
costs incurred for realising the same be recoverable 
as publio demands. 

(2) If such properties or any part thereof be in 
the' possession of any mortgagee or conditionBJ 
vendee, the Manager may apply to the Collector 
within whoac jurisdiction the property is situated, 
and the Colll:lctor shall cause the same to be de-
livered to the Manager &8 if a decree therefol' had 
been made in his favollr, bui, without prejudice 
to the mortgagee 01' vendee preferring his claim 
under the ptovisions eL'*!where contained in tru. 
Act. 

(3) If such propertie.8 or any part therf'.of be in 
possession of a Receivet appointed by a Court, 
the Manager may apply to the Court, and the Court 
shall cause the same to be delivered to the Manager 
tog(ltber with any receipts which may be in the 
hands of thE.' Receiver or the Court 1I.t. the time of 
the application. 

so. The Manager may, subject to the prescribed 
Power to 1_. conditions, make settle-

ment of all or any of the· 
immoveable properties of the estate and may for 
this purpose execute any lease or counterpart of a 
leaRe: 

Provided that, unless the sett.lement. is of a kind 
authorised by rule made under section 28, ita tel'lDl 
and conditions shall have been previously approved 
by the I .. oeal Government. , 

21. The Manager may enter into any contract 
P or v_ to or take any action which' ower mAoajiCer • his .. . 

contJ'a(jt and take action In OplDlOn 18 nocessary 
for the benefit of th" for the proper care and 
eatate. management of the im-
moveable properties of the estate and of the rentB, 
issues and profits thereof or for the maintenance 
of the I,osition and dignity of the 'NawabBahadur 
and which is not inconsistent with any provision 
of this Act ur with any rule made under section 28 : 

Provided that if h.e is not empowered by any 
other provision of this Act or by any rule mada· 
under seotion 2ti to ellter on Buch contract or to 
take 8u(~h action he shall obtain the previous IlarlO-
tion of the Board of u'evenue before entering upon 
the contract or taking the action. 

•• (1) All orders or prooeedinaB of tbeManager 
. in the exeroise of ~ fllDO-

POWeD of auper~uon and tiona under this Act shan ooatrol. . 
be subject to 'the IUper-

vision and control of the Board of Revenue. • 

t 
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~2) All orders or prooeedings of the Board of 
Revenue under this Aot sha.ll be subjeCt to the 
8upervision and control of the Local Government. 

(3) The supervising authority in eaoh oa.se may 
of its own mot.ion review and if it thinks fit revise, 
~odify or reverse any order or proceeding. 

23. The Manager shall be deemed to be a public 
, servant within the mean-
)la.nager to be deemed a· f . 21' f th public .,rvant. m~ 0 scction 0 e 

XLVel181111. Indioo }'ena] Code. 

• 

24. Any fine imposed under this Act shall be 
. recoverablE' as a public 

Recovery of fines. df'ma.nd. 

26. No suit or other legal proceeding shall lie 
. against any person in res-

nR.r of Sutte. etc •• agail\flt pect of anythir'!f which 
oortam ptll'8Oll8. '8 

is in good faith done or 
intendM to be dOD(' under this Act. 

·26. If at the time of the withdrawal of the 
, . . Secretary of Sta.te from 
~ower of Local Govern· entrv upon the immove-

ment t.o make orders. • 
able properties of the 

. estate, any difficulty a.rises in connection with the 
restoration to the Nawab Bahadur or to his sue-
ce880r of the properties and rights possessed and 
exercised by the Secretary of Stak\, the Local 
CTOvernment may by order authorise th~ doing of 
any maUer or thing which appears to it neces-
sa.ry to facilitate such re.storation. 

r:1. Notwithstanding anything ('.ontsined else-
h'ffoct oi withdrawal where in this or any other 

from entry by Secretary of Act, the withdrawal by 
State. the Soor<'tarv of ~tate 
from entry upon th(' immoveable propertip.8 of the 
ef\tatt' shall not have the effect of reviving any of 
the proceedings referred to in clause ./ilSt of stlction 
4 if the debt or liabilit.y in rcspe,ct of which such 
proc(>('dings were instit.uted is barred under section 
]\J. 

Nothing in section 4 shall bar the revival after 
&uch withdrawal of any other of the proceedings 
r(>ferreo to in the said elausc : 

Proyid(>u that no Court shall entertain anv BUlt 

or proceeding against the Nawab Bahadur in ~Ltch 
thc amount claimed is in IlXCl'l!S of the amount 
determined under section 11, UI or 22 as the case 
umy be, toget,her with any further interest due 
t~r(,()J\, 01' in which illtnest is claimed at a ra.te 
hJghH than the rate determined as jllilt and proper 
tUlder r,host' sec:tions. 

'28. (1) The Hoard of Revenue may I with the 
Power to make rules. previous 8fln(}tion of the 

Local Government, make 
rules for the purpose of carrying into effect a.ll or 
ady of the provisions of t.his Act. 

(2} In particular, and wit,huut prejudice to the 
generality of the foregoing powers, 8uch rules may 
provide for all or any of the following matters, 
namdy:-

(0) the security to be required froro Bubordi· 
naw officers under this Act; ." 

(b) the procedure to be -followed by the 
, Manager in the discharge of his functioIUI 

under this Act, the accounts which shaH 

• 
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be kept by him, and the manner j in which 
such accounts shall be audited ; 

(c) the terms, conditions and limitations 
under which leases may be granted; 

(d) the notices to be given under this Aot and 
the manner of publication of such notices ; 

(e) the procedure to be followed by claimants 
in presenting claims, and by the Manager 
in the investigation of such claims ; 

(j) the procedure to be followed in deter-
mining under section ] 1 the debts and 
liabilitif'1! due to creditors and other 
persons ; 

(g) the allowance of interest on the principal 
of each of the debts and liabilities as 
detennined under section 11 from the date 
on which it was incurred to the date of 
the determination and on the aggregate 
amount of 8uch debts Ilnd liabilities from 
the date of the determination to the date 
of payment; 

(h) the preparation of the Schedule of debts 
and liabilities and of the Bcheme referred 
to in section 14 and the order of payment 
of Buch d~bt8 and liabilities ; 

(i) the powers of the Manager to make ur 
sanction iI(~ttlements ; a.nd 

(j) the procedure to be followed in appeals 
under this Act. 



GOVlmmmNt OF INDIA. 

LEGISI..lATIVE ASSEMBLY 
DEPARTMENT. 

Report ot the Select Committee on the 
Bill to provide for the appointment of a 
Mana.ger on behalf of the Secretary of 
State of the properties of the Nawab 
Bahadllr of Murshidabad and to define 
the powers and duties of the Manager, 
with the Bill as amended. . 

• 




